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issued show-cause notices re-
.garding the contravention of the Act
under Section 295 which contraven-
been admitted by Shri Bagri
Agrawal but they also inti-
mated that the loan was repaid with

ed for condonation of the lapses on
their part. Notwithstanding this, the

Registrar of Companies Calcutta has .

been advised to launch prosecution
for contravention of Section 285. It
may also be stated that the Enforce-
ment Directorite issued show-cause
notices to the Duncan Straton, Brab-
maputra Tea Company & Shri Harl
Das Mundra and Mrs. Mundhra for
infringement of Foreign Exchange
Regulations. The Enforcement Direc-
torate would certainly initiate such
‘further action as may be necessary in
the light of the replies received.

There is another matter which was
not referred to in the discussion the
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7533 Companies
{Abolition) BiR
‘Clanse 3 was added 1y the Bill..
Olatge 3= (Tyonsitional provisions).

Mr. Deputy-Speaker: There are
wome amendments to clause 3.

Shri O, Muthutmami (Karur): Sir, I
beg t0 move:

t) Page 3, lineg 4 and 5~

for “Central Government and
that Government”.

“High Court having
1uﬂﬂeﬁmhﬁomum¢
ci)aeuonmdthu High Court”
(1).

(ii) Page 2, line 8,—
for “Government” substitute—
“High Court”. (2).
Ciil) Page 2, line 12—
for “Magistrate of the First

substitute  “District Judge.”
(3).

(iv) Page 2, line 13—
for “Presidency Magistrate"
ats 4
“District Judge”. (4),

{v) Page 3, line 20, —

for “Magistrate of 1ihe First
Class"

substitute “District Judge™.
{6).

<vi) Page 2, lines 20 and 21,—

for “Presidency Magistrate”
-subatitute—
“District Judge”. (8).
My, Deputy-Speaker: I shall put
-unn all together.

Amendments Nos. 1 to 6 were put and
negatived.

Tribunal ASADHA 8, 198§ (SAKA)

D.G. (Min. of Dsfencs) 7338
Mr. Deputy-Speakar: The guestion

m;gmchmumuunam
The motion was adopted.
Clasuse 3 was added to the Bill,
Clouse 4 way added go the Bill
The Schedule was added to the Bill

Clause 1, the Enacting Formula and
the Title were added to the Bill,

ghri F. A, Ahmed: Sir, I move:
“That the Bill be pamsed.”

I.:lln-. Deputy-Speaker: The question

“That the Bill be passed'
The motion was adopted.

*DEMANDS FOR GRANTS, 100748
Moustey or Dzrenca

Mr, Deputy-Spoaker: The Howse

will now take up discussion and wot-

ing on Demand Nos. 4 to 8 and 111

relating to the Ministry of Defence for
which 7 hours have been allotted

Hon. Members present in the [Tuuse

they would like to move.
Dxaawy No. 4—Mpasrsy or Derakes

Deputy-Speaker:  Molien

Sl with e recommendstion of he Presdent.



